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S.Venkataramaiah .. Applicant.

Vs

1. The Govt.of A.P. rep.by
its Chief Secretary,
General administration Dept.
Secretariat Buildings,lyderabad,

2. The Govt,of India rep.by
its Secretary, Min.of Personnel,
Central Secretariat,New Delhi-1.

Counsel for the applicant Mr.V.Prabhakar Rao

L]

Counsel for the respondents

'« s« Respondents,

Mr.V.Vinod. Kumar,Addl.CGSC.

Mr.P.Naveen Rao for R=1.

CCRAM:
THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN,) .

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDD,)




applicant, Mr.vV.Vinod Kumar/for the Central Government and

AN

-2a

CRDER

ORAL CRDER (FER HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.,)

Heard Mr.vV.Prathakar Rao, learned counsellfor the
) learned ccunsel "

Mr,Phaneraj for Mr.P.Naveen Rao, learned counsel for the State of A

2, The applicant challenges the impugned order No.945/
Spl.A/96 dated 22-5-97 (Annexure-10) ,o-fuSing to promote him to
the grade of Rs.7300-7€00/-. Eut he was promocted to the supertime
scale only w.e,.f,, 9=-5-95 as per the order No.G;O.Rt.No.6957 Aated
06-12-96 (Annexure-9). Unless he has been given the supertime

scale at the appropriate time to get the carvice eligibility for

dated 06-12-96 by which he was promoted to supertime scale.

3. The learned counsel for the applicant submits that
he is withdrawing this CA and filing a fresh OA challenging the

date of promotion to the supertime scale vide order dated 06~12-96,

[ |

'he applicant is permitted to do so,

4, The OA is cismissed at the admission stage itself as.

-

'ithdrawn, But this dismissal will not gstand in his way for filing

a fresh OA as indicated above. No costs,

B.-87 JAL PARAMESHWAR) (R. RANGARAJAN)
Dated : The 7th July, 1997,

_4 ,pﬂi‘ﬂ@R L.) MEMBER( ADMN., )

(Dictated in the Open Court) (ETO\//\\__*”/’

pramot.ion to R, 7300-7600/~ grade he may not be eligible for promot ii¢n

to higher grade, Probably he may have a case to challenge the ordes
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Copy to: - |
i ) N ) |
1/ The Chief Secretary, General Administration aept., . 3
- Secrdtariat -Buildings, Hyderabad.. ----------- - .
2. The Secratary, Min, of Personnel Central Secretariat, "
. New Delnid o :
s : S
ﬂ# One copy to Hr.U.Prabhakar Rae, Advocate,cATmHyderabad. |5}
43 Gne copy to MrViVinod Rusar, Add1.CGSC,CAT Hyderatads -
5?‘059 copy to Mr.P,Navesn Rao, Addl.CGSC,CAT,Hyderabad, i!:
ﬁ? Cne copy to D.R(A)},CAT ,Hyderabad, |
7 Ona duplicate caopy. ? )
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